Crl.A. No. of 2010 @ SLP(Crl.) No. 4924/2010

N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO. 1966  CF 2010
(Arising out of SLP(Crl.)No. 4924/2010)

JHAVERI LAL M SHRI VAL GOYAL @ JAI N .. APPELLANT(S)
VS.
STATE OF MAHARASHTRA & ANR .. RESPONDENT( S)
ORDER
1. Leave granted.
2. The parties have conprom sed their disputes. M.
Sanjay R Hegde, Ilearned counsel for the petitioner on

instructions from his client who is present in Court,
undertakes to pay Rs. 2.50 |lakhs by way of a bank draft in
addition to an anmount of Rs. 14.50 |akhs already deposited

in court, within a period of two nonths from today.

2. We, accordingly, permt respondent No. 2 to wthdraw



Crl.A. No. of 2010 @ SLP(Crl.) No. 4924/2010

the amounts which have already been deposited along wth
I nterest accrued thereon. As the parties have conprom sed
their dispute, we conpound the offence and set aside the

conviction of the appellant and order his acquittal.

3. Appeal is, accordingly, allowed.

....................... J.

( CHANDRAMAULI KR. PRASAD)
New Del hi

Cct ober 01, 2010.



